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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 287/2022

INTHE MATTER OF:

Amit Kishore & Ors. ... Applicants
VERSUS
Uttar Pradesh Pollution Control Board

& Others ...Respondents

REPLY TO ORIGINAL APPLICATION ON BEHALF OF
RESPONDENT NO. 7TO 16

MOST RESPECTFULLY SHOWETH:-

1. Respondents No. 7 to 16, who are impleaded vide order
dated 04.11.2022 in the present Original application filed
by the Applicants, belong to very poor strata of the society
and are engaged in the business of roadside vending for

earning their daily livelihood.

PRELIMINARY SUBMISSION AND OBJECTIONS:-
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That the contents of the Original Application, to the extent
they are inconsistent with the submissions made herein
after in this reply, are incorrect and denied. Unless any
averment or contention made in the petition is expressly
admitted or traversed in the present reply, the same may
be treated as denied.

That the instant Appeal under reply is malicious in nature,
contrary to verifiable material, sans legal justification &
scientific basis, filed with an oblique motive and contrary
to specific provisions of law besides in complete disregard
of the Contract/statutory Policy of the State of U.P. more
particularly Street Vendors (Protection of Livelihood and
Regulation of Street Vending) Act, 2014&U.P. Street
Vendors (Protection of Livelihood and Regulation of
Street Vending) Rules, 2017 and the answering
respondent.

That the applicants have levelled vague, irresponsible and
obnoxious allegations not just against the answering
respondents out of spite but the entire District

Administration and also against the State Government
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without any material in support thereof or to corroborate
such wild imaginative allegations.
On 18.02.2021, high powered town vending committee
under the chairmanship of commissioner Ghaziabad
Nagar Nigam demarcatedfour vending Zone in Ghaziabad
under Rules 15 and 16 of theU.P. Street Vendors
(Protection of Livelihood and Regulation of Street
Vending) Rules, 2017 read Street Vendors (Protection of
Livelihood and Regulation of Street Vending) Act,
2014withas under: -

a. Kanya Vedic Girls Inter College- 60 (portable Shops)

b. Computer Market Behind Navyug Market -
43(portable Shops)

c. New Ghaziabad Railway Station Flyover-25(portable
Shops)

d. Vasundhara Sector-15 and Sector-17 -65(portable
Shops)

A copy ofthe meeting minutes is already on record of the
case filed by Respondent No. 2, along with a reply dated

26.07.2022.

6. Between May 2021 and August 2021, Nagar Nigam

Ghaziabad invited applications for the allotment of
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Portable shops at the vending Zone approved by the Town
Vending Committee. As per the form, the shops were of
two categories. Answering respondents were directed to
deposit form along with 25 per cent of the cost of the
portable shop, which was priced at Rs. 1,29,600 (A
Category) and Rs. 1,12,000/- (B Category). A true
translated copy of the form for allotment and payment
receipts made to be fabricated is annexed and marked as

Annexure-R/1 (Colly).

In the first week of October, applicants who made
payment and were found eligible for allotment were
allotted portable shops by Nagar Nigam, numbered from 1
to 65.

On 07.10.2021, Mayor Ghaziabad and Municipal
Commissioner inaugurated the vending Zone in Sector-15
Vasundhara Ghaziabad and handed over the key to
persons allotted portable shops. A copy of the news report

and photograph is annexed and marked as Annexure R/2

(Colly).
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The Petitioners have no locus standi to file the present
original application,which is filed to fulfil the oblique
objective. Applicant No. 2 has filed the present
application with the ulterior motive of achieving
popularity for the forthcoming Municipal election in the
state of Uttar Pradesh. In contrast, Applicant No. 3 son as
per the knowledge from reliable sources has filed the
present application as he has got allotted shop located on
the land which has been allotted for the public purpose of
distribution of the water supply in Vasundhara Yojana
and from where present CWR office Vasundhara Section-
15 in active connivance with the officials of U.P Housing
Development Board is causing hindrance to the plan of
illegal allotment which has taken place in active
connivance of the Applicants and Official of U.P Housing
Development Board. A copy of the receipt issued by the
U.P Housing Development Board in favour of the son of

Applicant No. 3 is annexed and marked as ANNEXURE-

R/3 and a copy the picture of Hoarding put forth by

Applicant No.2 is annexed as ANNEXURE-R/4.
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Respondents have reason to believe that some of the
officials posted at Vasundharaat the U.P Housing
Development Board is actively involved in selling the
government land illegally to Applicants and their
associated which is also prima facie evidence from the
record of the present wherein the officer of the U.P
Housing Development Board has suggestedand which was
taken into consideration by this Hon’ble Court that
Vasundhara Yojana is bisected by Road from Sector-1 to
Sector-19 and there is the green belt on both sides of the
45-meter road ad-measuring 5,50,145 sqm from sector-1
to sector-19. It is pertinent to mention that the layout of
the Vasundhara Yojana Ghaziabad is prepared and
implemented by U.P Housing Development Board and
thus from the official records available with them they are
well aware that in the layout there is no green belt
continuing from Sector-1 to Sector-19 Vasundhara ad-
measuring 5,50,145 sqm. Further official of the U.P
Housing Development Board in its reply filed along with

an affidavit had the audacity to state before this Tribunal
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that thousands of trees have been planted by their
department in the green belt starting from Sector-1 to
Sector-19. However, on the contrary, the approved layout
plan of the department does not show any green belt
running along with the road from Sector-1 to Sector-19. It
is pertinent to mention that the aforesaid layout plans are
still legal, valid and subsisting. A copy of the sanctioned
plan for Sector-15 is annexed and marked as

ANNEXURE-R/S

It is submitted thatas per Master Plan-2021 of the
Ghaziabad Development Authority there is no green belt
or green zone at the area where the kiosks have been
allotted to the answering Respondent under the Street
Vendors Act & Rules. It is further submitted that even
Proposed Master Plan-2031 of the Ghaziabad
Development Authority demarcated the place allotted to
the answering Respondents as a green belt or green zone.
A copy of the Master Plan-2021 of Ghaziabad

Development Authority is annexed and marked as
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ANNEXURE-R/6 and a Copy of the proposed Master

Plan-2031 is annexed and marked as ANNEXURE-R/7.

It is submitted that the as per the approved map of the U.P
Housing Development Board there is no green belt at the
place which was identified by the Town Vending
Committee for allotments of the kiosk to the Respondents
under the Street Vendors (Protection of Livelihood and
Regulation of Street Vending) Act, 2014&U.P. Street
Vendors (Protection of Livelihood and Regulation of
Street Vending) Rules, 2017.

It is submitted that answering Respondents have been
illegally evicted by Respondent No. 2 under the garb of
the order dated 29.04.2022 passed by this Tribunal
without giving any notice.

Pursuant to the order of this Hon’ble Tribunal Respondent
No. 2 sent a letter dated 17.06.2022 to the Chief Engineer
of Respondent No. 2 for filing of Report. It is pertinent to
mention that the letter of the then commissioner of
Respondent No. 2 is a mockery of the whole district

administration. The aforesaid letter states that from the
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report as received from the property department/
construction department/ horticulture department the
kiosks have not been allotted by any of these departments.
It is pertinent to mention and note that this fact is true as
these allotments were done by the high-powered
commitment of DUDA which was chaired by the same
commissioner of Respondent No. 2 who has made a query
as to who has allotted the kiosk to the answering
respondents. A copy of the letter dated 17.06.2022 is

annexed and marked as Annexure-R/8.

It is submitted that act of evicting the answering
respondent by Respondent No. 2 without giving one
month’s notice is illegal, arbitrary and unconstitutional.
That the illegal, arbitrary and unconstitutional act on the
part of Respondent No. 2 has led to the loss of livelihood
of the answering respondents due to the unjust and illegal
act of Respondent No.2. It is submitted that action of the
evicting answering respondents without one-month notice

is a violation of Rule 20 of the U.P. Street Vendors
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(Protection of Livelihood and Regulation of Street

Vending) Rules, 2017 which reads as under”-
[19

20. (1) A street vendor may be evicted by the
municipality if:-
(a) his/her certificate of vending has been cancelled
under section 10 of the Act;
(b) he/she does not have a valid certificate of vending ;
(c) he/she is found carrying on street vending activities
without certificate of vending;
(d) he/she has violated the provisions of the Act and the
rules
made thereunder;
(e) the municipality or any officer authorized by it in
this behalf thinks proper and justified.
(2) A street vendor shall only be evicted after giving one
month notice in Form-6.

A copy of the U.P. Street Vendors (Protection of
Livelihood and Regulation of Street Vending) Rules, 2017

is annexed and marked as ANNEXURE-R/9.

It is submitted that action of the Respondent No. 2 of
evicting the answering respondents on 03.11.2022 is in
contravention of their own stand taken before this Hon’ble

Tribunal.
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It is submitted that the commissioner of Respondent No. 2
who is chairman of the Town Vending Committee and
Project Director of DUDA under his own signatures has
identified the vending zone at Sector-15 Vasundhara on
18.02.2021. The minutes of the said meeting were
annexed along with the reply dated 26.07.2022 filed by
Respondent No. 2 before this Hon’ble Tribunal. It is
pertinent to mention that the aforesaid meeting dated
18.02.2021 which identified the place where kiosks have
been allotted to the answering respondent on the
recommendation  of  high powered committedof
DUDAwasattended by 23 persons including Project
Officer, DUDA, Ghaziabad, Executive Engineer
Ghaziabad Development Authority, Member NCR Cell
Ghaziabad, SDO Electricity Department and Missioner
Manager DUDA along with other members of town
vending committee who have been elected by people. It is
pertinent to mention that in the said meeting the site for
vending committed was identified and approved and also

the specification of the kiosks to be allotted was approved.
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It is also pertinent to mention that the aforesaid meeting
was chaired by Commissioner Ghaziabad Nagar Nigam
and a copy of the minutes and decision taken was sent for
information and necessary action to District Magistrate,
Ghaziabad who is chairman of DUDA, Project Manager
DUDA, Secretary, Ghaziabad Development Authority,
Manager Leading District Bank, Syndicate Bank,
Ghaziabad for providing financial assistance to the
allottees and other. It is pertinent to mention that on the
strength of the same many of the answering Respondents
were granted financial assistance by the Leading Bank.

It is submitted that the Town Vending committee under
Rule 6(f) of the U.P. Street Vendors (Protection of
Livelihood and Regulation of Street Vending) Rules, 2017
is empowered to demarcate the area for vending. It is
submitted that the vending area of Sector 15 which was
demarcated on the road widening culvert has been
identified by the town vending Committed while

exercising its power under Rule 6(f) and therefore the
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demarcation of the vending zone at Sector-15 Vasundhara
Ghaziabad is valid and legal.

It 1s submitted that under Rule 9 of the U.P. Street
Vendors (Protection of Livelihood and Regulation of
Street Vending) Rules, 2017 it is the duty of the
Commissioner Nagar Nigam to implement the decision of
the town vending committee either himself or through any
designated officer.

It 1s submitted that Rule 15 and Rule 16 of the U.P. Street
Vendors (Protection of Livelihood and Regulation of
Street Vending) Rules, 2017 provided for the demarcation
of the Vending Zones and made provision for new
vending markets.

It is submitted that Rulel9 of the U.P. Street Vendors
(Protection of Livelihood and Regulation of Street
Vending) Rules, 2017 provided that the Street Vendors
shall not be relocatedwithout one month’s notice and
without due process of law.

It is submitted that the eviction of the answering

respondents without the authority of law is illegal and



22.

23.

14

arbitrary and therefore they are eligible for compensation
for an amount of Rs. 25 thousand per day as provided
under the statute.

It is submitted that answering Respondents are eligible for
fair and just compensation towards the loss of their
livelihood due to the illegal and arbitrary action of
Respondent No. 2 which was prima facie taken due to
misrepresentation of the Applicants in the O.A in
connivance with U.P Housing Development Board official

posted at Vasundhara.

It is submitted that no trees have fallen on the ’identiﬁed
vending Zone of Sector-15 Vasundhara and the same is
prima facie established through google imaginary for the
years 2013, 2017, 2019, 2020 & march 2022. A copy of
the images for the years 2013, 2017, 2019, 2020 & march
2022 taken from google maps is annexed and marked as

Annexure-R/10(Colly).
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It is submitted since the eviction of the answering
respondent is due to the wrong interpretation of the order
dated 29.04.2022 by Respondent No. 2 on the
misrepresentation of the Applicants and U.P Housing
Development Board, this Hon’ble Tribunal may direct for
restoration of the kiosk of the answering respondent as
existed on 01.11.2022 and shall put a heavy cost on the
concerned official and applicants due to which the
answering respondents have lost their livelihood and still
suffering

It is submitted that the Executive Engineer. C.D Anil
Kumar Tyagi posted at Awas Evam Vikas Parishad,
Vasundhara ( U.P Housing Development Board,
Vasundhara) in connivance with Applicants on oath in
violation of Section 8 of Oath Act, 1969 which reads as
follows:-

Sec. 8

Persons giving evidence bound to state the truth.

Every person giving evidence on any subject before

any court or person hereby authorised to administer
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oaths and affirmations shall be bound to state the
truth on such subject.
It is pertinent to mention that the aforesaid office of
the Awas Evam Vikas Parishad, Vasundhara (U.P
Housing Development Board, Vasundhara) at para 4 of
the affidavit filed before this Tribunal has made claim and
assertion which is false and incorrect beyond any doubt.
The relevant extract of the said 4 is reproduced as under: -
“A road running through the yojana divided it
into equal parts. On one side of the road, the
answering respondent has developed about
5,50145 sqm of a green belt having 123 nag of

43

parks and 80 nag of open space.

PARA-WISE REPLY

26.

Contents of Para 1 of the Original Application as stated by
the applicants are incorrect and false and hence denied.It is
submitted that the instant Appeal under reply is malicious
in nature, contrary to verifiable material, sans legal
justification & scientific basis, filed with an oblique
motive and contrary to specific provisions of law besides
in complete disregard of the Contract/statutory Policy of

the State of U.P. more particularly Street Vendors
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(Protection of Livelihood and Regulation of Street
Vending) Act, 2014 & U.P. Street Vendors (Protection of
Livelihood and Regulation of Street Vending) Rules, 2017
and the answering respondent.That the Petitioners have no
locus standi to file the present original application and the
same is filed to fulfil the oblique objective. Applicant No.
2 has filed the present application with the ulterior motive
to achieve popularity for the forthcoming Municipal
election in the state of Uttar Pradesh, whereas Applicant
No. 3 son (Abhay Tyagi) as per the knowledge from
reliable sources has filed the present application as he has
got allotted shop located on the land which has been
allotted for the public purpose of distribution of the water
supply in Vasundhara Yojana and from where present
CWR office Vasundhara Section-15 in active connivance
with the officials of U.P Housing Development Board is
causing hindrance to the plan of illegal allotment which
has taken place in active connivance of the Applicants and
Official of U.P Housing Development Board. It is

pertinent to mention that the land on which these illegal
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shops are allotted by the U.P Housing Development Board
beneath runs the water pipes of the CWR ( Clean water
Reservoir) which is used to supply water to almost 50 per
cent of the household in Vasundhara which needs regular
repairs as it is water mains. It is further submitted that the
claim of the applicants that they are working towards
environmental protection is without any basis and
therefore they must be put to strict proof of the same.
Contents of Para 2 need no reply.

Contents of Para 3 of the Original Application as stated by
the applicants are incorrect and false and hence denied. It
is submitted that the applicants have levelled vague,
irresponsible and obnoxious allegations not just against the
answering respondents out of spite but the entire District
Administration and also against the State Government
without any material in support thereof or to corroborate
such wild imaginative allegations.

Contents of Para 4, to Para 12 of the Original Application
as stated by the applicants are incorrect and false and

hence denied.It is submitted that as per Master Plan-2021
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of the Ghaziabad Development Authority there is no green
belt or green zone at the area where the kiosks have been
allotted to the answering Respondent under the Street
Vendors Act & Rules. It is further submitted that even
Proposed Master Plan-2031 of the Ghaziabad
Development Authority demarcated the place allotted to
the answering Respondents as a green belt or green zone.
It is further submitted that It is pertinent to mention that
the layout of the Vasundhara Yojana Ghaziabad is
prepared and implemented by U.P Housing Development
Board and thus from the official records available with
them they are well aware that in the layout there is no
green belt continuing from Sector-1 to Sector-19
Vasundhara ad-measuring 5,50,145 sqm. Further official
of the U.P Housing Development Board in its reply filed
along with an affidavit had the audacity to state before this
Tribunal that thousands of trees have been planted by their
department in the green belt starting from Sector-1 to
Sector-19. However, on the contrary, the approved layout

plan of the department does not show any green belt
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running along with the road from Sector-1 to Sector-19. It
is pertinent to mention that the aforesaid layout plans are
still legal, valid and subsisting. It is submitted that the
answering respondent 1s rely‘ing upon preliminary
submission and objections as aﬁ%‘ementioned in reply to

these paras.

REPLY TO GROUNDS

30.

It is submitted that no ground is made out to allow the
petition in view of the aforementioned preliminary
submission and objections. It is further submitted that
there is no substantial question with regard to the
environment. The present application is a gross abuse of
the authority of the court and has been filed for private
reasons and not for any public purpose. Applicants may
be put to heavy cost for filling frivolous personal interest
application before this Hon’ble Tribunal.
PRAYER
In view of the aforesaid facts and circumstances, this

Hon’ble Tribunal may graciously be pleased to:-
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dismiss the Original application of the applicants
with heavy cost; and

Direct Respondent No.2 to restore the vending Zone
of Sector-15 Vasundhara, Ghaziabad as existed on
01.11.2022; and

Direct Commissioner U.P Housing Development
Board/ District Magistrate, Ghaziabad to initiate
disciplinary inquiry against the erring officers of U.P
Housing Development Board for filing a misleading
affidavit before this Tribunal;

Direct Applicants to compensate for the loss of
livelihood of the answering respondents;

Pass any other such order(s)/direction(s) as this
tribunal may please to pass in facts and

circumstances of the case;

RESPONDENT
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VERIFICATION

I, Jitender Kumar, S/o. Late Shish Pal, Aged about 40 years, R/o. E-
320, Village Prahladgarhi, Vasundhara, Ghaziabad, Uttar Pradesh -
201012, presently New Delhi, do hereby solemnly affirm and declare
that all the contents of my above reply affidavit are true and correct to

the best of my knowledge.

Verified at New Delhi on this the 19" day of November, 2022

RESPONDENT

THROUGH

f‘f/’“\%f, ~
L “Manish Raghav, Advocate
434, Ground Floor, Mathura Road
Jangpura, New Delhi-110011
Ph: 9873645048
Email:raghavlawefile@gmail.com
Date: 19.11.2022

Place: New Delhi.
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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 287/2022
INTHE MATTER OF:

Amit Kishore &Ors. ... Applicants
VERSUS
Uttar Pradesh Pollution Control Board

& Others ...Respondents
AFFIDAVIT

I, Jitender Kumar, S/o. Late Shish Pal, Aged about 40 years, R/o. E-
320, Village Prahladgarhi, Vasundhara, Ghaziabad, Uttar Pradesh -
201012, presently New Delhi, do hereby solemnly affirm and declare

as under:-

1) That 1 am duly authorised on behalf of the other
applicants/respondents in the above case and well conversant
with the facts, circumstances and record of the case and as such,

I am competent to swear this Affidavit.

2) I have gone through the reply and the same has been read over
to me in vernacular, and the same has been drafted on my

instructions and say that the contents, facts, averments, and
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3) That the annexure annexed with the accompanying reply are

true copies of their respective originals.

4) That the contents, submission and averments of the
accompanying reply are repeated and reiterated herein and may
be deemed to be incorporated herein and shall be treated as part

and parcel of the affidavit.

) ?g;g ity G
DEPONENT

I, Jitender Kumar, S/o. Late Shish Pal, Aged about 40 years,
R/o. E-320, Village Prahladgarhi, Vasundhara, Ghaziabad, Uttar
Pradesh - 201012, presently New Delhi, do hereby solemnly affirm and
declare that all the contents of my above reply affidavit are true and

correct to the best of my knowledge.

at New Delhi on this the 19" day of November, 2022
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...... o HoaDRED. 8L i [SOST@ T % | 9 G000/
R W CcoST@... 1% | 9, Tun /—
IBDaFn(?Ig?{t;lgsBANK Sec. 16 Noida m j : ‘GST@ """ I.,SZ...% lq/ g(/\'} /W
AIC 10064627035 . GRAND TOTAL ]}27/ g(/\)//"

IFSCI- IDFB0020151

Alt disputes are subject to Ghaziabad Jurisdiction.

For Baié%\! Fabrication

1.
2. Coods once sold will not be teken back.
. . - - - A
3 Seller is not responsible for any loss, damage of goods in transit. .y e P i -
4. Interest@ 18% will be charged if the bill is not paid on presentation. - K ! o
: Auth, Signature
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GETIN Ko :08AAXFB2053M12ZW

Tax Invoice

Baldev Fabrication

Criginal-White, Duplicate- Pink, Office Copy- Yellow

E-mail: rchandra036@gmail.com

Mob. : 9899100570 / 9837694335 / 9933002654

Date LA N

&/ O’Z L))

State Code- 09 | INVOICE No‘.

N A ,
Place of Supply: “hAZ«lAEﬁgb

"""""""""""""""""""""""""""""""""""""""""""""""""""""""" Customer GSTIN ...
AN \VQEGOQX??Hj ............... State Code : ... Reverse Charge.........c.c..ccoo.....
Aadhar No. 33832‘8?%6323 .......................
No. Particulars HSN Code | QTY. RATE - AMOUNT.
! , é)_ :
L1 Moevablle (Gnkably freh [732¢ \ Lle,owe/d [ [o,on/]

THSULANY)

TOTAL AMOUNT

Lo, swal

IDFC FIRST BANK, Sec.-16, Noida
AIC 10064627035

Rs. In Word.. ORI LAKA. T ERTL AL

e AT AN DD N SGST@. 4% | 9 Goo/
T CGST@...... ] % | 9, Ge0r ~
Bank Details: /S\(Q\;ﬁl GST@..... 8. % | 9, fro ) —

GRAND TOTAL

1,29 Cf/%\}/ff

IFSCI- IDFB0020151

1. Al disputes are subject to Ghaziabad Jurisdiction.
2. Goods once sold will not be taken back.

For Baldev Fabrication

3. Selier is not responsibie for any loss, damage of goods in transit.
4. Interest@ 18% will be charged if the bill is not paid on presentation.

.//V

Auth. Signature
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Jnigue Doc. Reference T SUBIN-UPUP1408000466463087842212U
PRIYANKA v B
Descnipuon of Document ¢ Article 5 Agreement or Memorandum of an agreement
Propery Description . Not Applicable _
Consideration Price (Rs.)
First Party © DAYA RANI £
Second Party o PRIYANKA é‘
Stamp Duty Paid By . PRIYANKA :
Stamp Duty Amount(Rs.) - 100 :
{One Hundred only)
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GSTIN No.:0SAAXFB2053M1ZW Tax Invoice

E-mail: rehandra036@gmail.com

Baldev Fabrication

153, SECTOR 11, VASUNDHARA, GHAZIABAD, Ghaziabad,Uttar Pradesh, 201012

Mob. : 8999100570 / 9837694335 | 9999002654 .

Original-White, Duplicate- Pink, Office Copy- Yellow

Date : N““"DZ ey State Code- 09

INVOICE No.

51

/s .Su.@,ﬁ,sn..Ku.ﬁ.&.fi..i..lu.bﬁu[b&éw |
m_wufbmcz/.\}..é_f.2_/,5 ..........

All disputes are subject to Ghaziabad Jurisdiction.

Goods once sold will not be taken back.

. Seller is not responsible for any loss, damage of goods in transit,

- Interest@ 18% will be charged if the bill is not paid on presentation.

R

PRy

""""""""""""""" Customer GSTIN
ﬁ" SN c‘gﬁ%b\a 9\3 e o State Code . ......... Reverse Charge.........coooveceiieinnn
Aadhar No. ?260356643&6 ..... ST,
Nsé.  Particulars , HSN Code QTY. RATE RSAAMOUNT P
| Movak 00 Porgable halp 1208 \ | cLoarsol-t \o, ot -
/
//
Rs. In Word».D.rﬂ.E@.gM.—“.,;KZZEN.IV...N(.N.&..TH‘.Q.L’.&AND ............... TOTAL AMOUNT b)o/m]/,
FAAT MONDRED OMET SGST@. 9 ....% | 4 e/
................ s | COST@ % | 90 )
%aanFE)lgng‘sB:ANK. Sec.-186, Noida\g- :2 2{\ &3 M 2 lGST@“"L?‘ """ % )‘7/(2“3/’”“"
FSCh IR Bo020151 GRAND TOTAL [, 20, Ppo/ L
For Baldev Fabrication

/
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Tax Invoice Original-White, Duplicate- Pink, Office Copy- Ye

P i /
153, SECTOR 11, VASUNDHARA, GHAZIABAD, Ghaziabad,Uttar Pradesh, 201012
E-mail: rehandra036@gmail.com

Mob. : 9999100570 / 9837694335 / 9999002654
State Code- 09 | INVOICE No, |

GS8TIN No.:0SAAXFB2053M17W

33

Date : 12-00-2020
Mis .S MFRQSS/DKR HA LUDDLN ....... Place of Supply: CJH@L{QDQD ...............................

M N, leaiqq Li?(‘i g( ,,,,,,,,,,,,,,,,,,,,,,,,, State Code @ ......... Reverse Charge..........c.....ccoooee
Aadhar No. ng?ééé_g)igf ........................

S. " Particulars HSN Code Qry. RATE Rs AMOUNT P

ol |Meablp Pantecle Boop {9200 | ot | hlopm/ | bloowe/d

[
/

TOTAL AMOUNT | | }o, siny /.-

Rs. In Word ONEZ LAICH ThIE8\T NINE. THoulAn D El4aT...
Ao HONDRED. ONCL L e SGST@....1.... % | 9,9p0 /1~
P CGST@.... 1% | G S0/

FC Fo!;t;gs!;m& Sec.-16, Noida QW IGST@....§.....% 14, XI/O [—
| B ontsmrst | GRAND TOTAL | )79, Py /-
" For Baldev Fabrication

©1 1. Al disputes are subject lo Ghaziabad Jurisdiction.

2} 2. Goods once sold will not be taken back.

-1 3. Selleris not responsible for any loss, damage of goods in transit. _/]'/,Wj
-§ 4. Interest@ 18% will be charged if the bill is not paid on presentation. /M

- . ) Auth. Signature
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GSTIN No.:09AAXFB2053M12W Tax Invoice Original-White, Duplicate- Pifik, Office Copy- ¥ellow

153, SECTOR 11, VASUNDHARA, GHAZIABAD, Ghaziabad,Uttar Pradesh, 201012
E-mail: rehandra036@gmail.com
Mob. : 9999100570/ 9837694335 / 9999002654

State Code- 09 | INVOIGE No. 48

Pate 19 .02 -2020
M/s K&h&wD‘D[MAIaSHAHM}MM Place of Supply: aﬂ@\h&’&@ ..............................

iy }TNA?QLD ADRCLs-f
) Customer GSTIN

HN&QQ)SC}: SAEN S State Code : ......... Reverse Charge......ccooeveeeie.
AadharNo. . 3300 6053 8L 14
g‘?(;_ " Particulars HSN Code Qry. RATE RSAMOUNT "
ol hﬁ\Nd}Q( PQJ\}QM (H\°L9 120 ,Q Di I/'O/G“\N/'* !J“);UTL)/~
/

ElwT...... | TOTAL AMOUNT blo,om (-
C\;?G"’(\/"
Q/qﬂ\)/

............. %UmeDQNL‘:z/

Bank Details: :
IDFC FIRST BANK, Sec.-16, Noida 4 ceede 19, 4?(/“ [~
AIC 10064627035 ) )
IFSCI- IDFB0020151 , GRAND TOTAL | {24, §n/—
1. . All disputes ‘are subject to Ghaziabad Jurisdiction. For Baldev Fabrication
2. Goods once sold will not be taken back.
3. 8elleris not responsible for any loss, damage of goods in transit. :
4. Interest@ 18% will be charged if the bill is not paid on presentation. )
Auth, Signature
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Original-White, Duplicate- Pink, Office Copy- Yellow

lsTin No.:0SAAXFB2053M1ZW Tax Invoice

- Baldev Fabrication

163, SECTOR 11, VASUNDHARA, GHAZIABAD, Ghaziabad,Uttar Pradesh, 201012
E-mail: rchandra036@gmail.com
Mob. : 9989100570 / 9837694335 / 9999002654

State Code- 09‘ INVOICE No. ég

F’lace of Supply: &HQZ\ RBQD .................................

Date : 1? -0 2—/ 2u 29
Wis S ..xu.m&..kyh&#ﬁ‘b SATHL

Customer GSTIN o
anray o : : .
: p[ul/an ja§09fl 939 State Code © ......... Reverse Charge...........................
‘ - Aadhar No. 336335]“&}?2(}“@ ...........................
S. P : AMOUNT
No.I Particulars HSN ACode QTYy. ' RATE Rs. P

o\ Mouahle Yuntuble Shob [ 220p | o | Vloomp | Llosws/-
- : /.

/

/

Rs. n Word. NI LI L T2 OUNE. ThodAN). ELen .. [ TOTAL AMOUNT | { |y op, /-
B T A N SGST@....-1...% | q,4on/—
et cGST@... T...% | 1, Tan(
o7 e s, oo okin <AL 156 77 csT@ ..1%-% | 19,9 ]
FSCls IR Bo020151 | — GRAND TOTAL ||, 29,81 /|

‘ For Baldev Fabrication

1. Ali disputes are subject to Ghaziabad Jurisdiction.
£

2 Goods once sold will not be taken back.
3. Selleris not responsible for any loss, damage of goopds in transit.. R B - ’T/’_/\/‘
4. Interest@ 18% will be charged if the bill is nol paid on presentation. i
. N : o Auth. Signature




BANK OF INDIA
VIKAS MARG BRANCH

te';é {0 2(}2:1_‘
JAMmunA

Received from :

KOMQR

By Cheque Transfer for Star Remit on
Centfe

Favourmﬂ Qﬁl_ﬂ}C\/ pﬁ\%L\fﬂ’TlON

IFSC Code : LDFA 08020(5 |
Bank: Tpf & FiReT BAni
AlcNo: |80 HAL2F035
AmmeSQHQGG!”
L02.6&]

Cheq. No.

Charges Rs.

Total Rs.
Rupees Kt+ \AH Faun ﬁ\@md

Adiwg H@m&&&e%da

BRIBN 212%9 ?&7735;

BANK OF INDIA
VIKAS MARG BRANCH

Date : ___%l l@)“g‘Lﬁ

TAmynh

Received from :

Rumpr

By Cheque Transfer for Star Remit on

Centre

Favouﬁng RarDEV FARP\\WIQN

IFSC Code: DFR a0 2015
ToPc fiRST RAnk
LoneUl 24035

Amount Rs 3‘5@90 f

Bank :

Alc No:

Cheq.No. 10926 "—%9
Charges R's.» .
Total Rs. =T /

Rupees




BANK OF INDIA
VIKAS MARG BRANCH

Date : ‘%XP“LM

Received from : < A MynA
KumAR

By Cheque Transfer for Star Remiton

Centre

Favouring R ALDEV FARR\CM(Q{\‘

n%comu:LDF&Q9106$

Bank: TDPc figer RAalk.
AleNo: loabUb 274035

Amount Rs. 35@@0[’ —
Cheq.No. (02679

Charges Rs. _

Total Rs. '

Rupees
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P s No (9AAXFB2053M12W

Tax invoice

wication

Baldev Fa.

Original-White, Duplicate- Pink, Office Copy- Yellow

163, SECTOR 11, VASUNDHARA  GHAZIABAD, Ghaziabad. Uttar Pradesh, 201012
E-mali: rghgg@gap?ss@g mail.com
Micbh. : 8899100570 / 9837694335 / 9988002654
Date: 1) 7 22| State Code- 08 | INVOICE No. §§
s (RAM - Sle Subng Place of Supply: ... .. H A.Z.L Q’%A) ...............................
o N b L b
5 ngézm‘\“/l%‘ﬁ)@{) .....
: Customer GSTIN L e
G G 7
..... m%f\é’g%g;{YSg?é State Code ©......... Rcve:se pharge.‘..A.,.A........,..u...‘,...
/
_ Aadhar No.. 5»/& ......... BQI ...... 33\5 .........................
8. S ey irid = AMOUNT
»N@f‘- Part;cu!ar‘s HEN (;odg QTy. RATE Re. b
e Mg ﬁxtipf)mhﬁé’ Lf\a{; 239*{- o L fo, oo Lles oo
/
7
-/
]
/
/.7
. Rs.(lx;iW@'d..CX\JL;...(;:@.L‘{C T‘;&J;‘N?/\;IM.’( WZ(QL..QQE‘,J TOTAL AMOUNT ],[QD?)*} )Z/
v - Q ) " 3
EL!&E.H;. HIND. *D\QJCNQ«Z’// SGCET@... ... % Cﬁ,‘?au/ _
.......................................................................................................................................... CGST@....h% | & Qoo (—
Bank Details: - , > N2
xgagc Fl;SfrsBANK’ Sec.-16, Moida \V\Q / IGST@.....1.&.... % ; f N3
AIC 10064627035 \ GRAND TOTAL ‘,j7 (i P{/‘U .

lFSCI IDFB0020151 -

AH disputes are subject to Ghazi abad Jurisdiction.
2 Goods once sold will not be taken back.

4 3..Selleris not respensible for any Icss, damage of goods in fransif.”
4. Interest@ 18% will be charged if the bill is not paid on presentation

For Baldev Fabncat:on
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LIST OF ALLOTTED SHOPS

S.no. | Name and father’s name Shop No.
1. | Rakesh Sharma S/o. Bhikamber Sharma 1
2. | Sarfraj S/o. Kamaluddin 2
3. | Rampal, S/o. Sita Ram 3
4. | Jamuna Kumar S/o. Satyanarain 4
5. | Amit Juneja S/o. Banshilal 5
6. | Mujaffar W/o. Rajiya Begum 6
7. | Mustafa Khan S/o. Tasavvar Khan 7
8. | Naresh S/o. Kishori Lal 8
9. | Subhash Singh S/o. Ramsumer Singh 9
10. | Harishankar S/o.Bhawani Chander Sharma 10
11. | Satish Sharma S/o. Bhikambar 11
12. | Chetan S/o. Satyadeep Singh 12
13. | Arvind S/o. Netrapal Singh 13
14. | Ajit Kumar S/o. Udayveer singh 14
15. | Amit S/o. Somenath 15
16. | Sunil Sharma S/o. Avinash Sharma 16
17. | Avinash Chander Vs Hukam Chand 17
18. | RaviS/o. Manmohan 18
19. | Satish Pandey S/o. Vidhur Prakash 19
20. | Vikarm 5/o0. Sumer 20
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21. | Kamaluddin S/o. Samshuddin 21
22. | Kartikay Sharma S/o. Praveen Sharma 22
23. | Lokesh Sharma S/o. Govinde 23
24. | Shivam Saini S/o. Praveen Saini 24
25. | Sushama Jain W/o. Kishan Kumar Jain 25
26. | JyotiJain W/o. Kunal Jain 26
27. | Priyanka D/o. Raj Singh 27
28. | Sonal W/o. Puneet 28
29. | Ruby Gupta W/o. Satish Gupta 29
30. | Anurag S/o. Jitender Pratap Singh 30
31. | Manasvi Sengar S/o. Ramesh Chandra 31
32. | Babita W/o. Sanjay 32
33. | Trilok Sharma S/o. Satish Sharm 33
34. | Jitender Kumr S/o. Shishpal 34
35. | Roshani Verma W/o. Ravinder Verma 35
36. | Vireder S/o. Nek Ram Singh 36
37. | Suresh W/o. Devideen 37
38. | Anjali W/o. Pradeep Choutala 38
39. | Usha W/o. Raju Chouhan 39
40. | Sumit Kumar S/o. Anil Kumar 40
41. | Praveen Kumar S/o. Surajbhan Saini 41
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Land use shall be decided after
objections-& suggestions hearing.

Note

* In Areas proposed for Hi-tech City, if there is any parcel of land is not part of the Hi-tech City will be considered as agricultural land.
* Residential land use of Integrated City in village Hasanpur Lodha will be applicable after depositing land use ¢onversion charges. yd

* Proposed Landuse of Zonal Plan (Notified) shall be applicable as it is.
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Hon’ble N.G.T. Case (Time-bound/Important)

Office of the Ghaziabad Municipal Corporation
L.No.1088/Vidhi/2022-23 Dated 17.06.2022

Chief Engineer (Works)

Zonal Incharge (Vasundhra Zone)
Estate Superintendent,
Enforcement Incharge

Ghaziabad Municipal Corporation.

HON =

O.A. No.287/2022 Amit Kishore & Others Vs. U.P.
Pollution Control Board & Others pending before the
Hon’ble National Green Tribunal, New Delhi pertains to
Khokha/iron structure raised at green belt in Sector 15 &
17 Vasundhra, while Vasundhra Scheme has already been
transferred to Ghaziabad Municipal Corporation. Having
carried out pucca construction of Green Belt, Municipal
Corporation has made vending zone having fixed/erected
Khokha at 63 places in Sector 15. Petitioner has prayed to
remove khokha, in question and to restore 5,50,145 sq.
meter green belt. Next date for filing reply in the case is
fixed as 29.07.2022 and operative part of order passed by
the Hon’ble Tribunal on 29.04.2022 is as under:-

“Let notice of the application be issued to the
respondents. Replies by the respondents be filed within
two months detailing their response to the averments made
in the petition particularly as to present status of the
green belts, 123 parks and 80 open spaces as mentioned in
the application, status the of in Master Plan as well as
their present status with encroachments, if any and steps

taken for removal of such encroachments and all material

o f \é \ \é
&C’
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detail regarding project of vending zone developed in green
belt of Sector 15, the agency involved in development of the
same and procedure followed for the allotment with names

of the allottees.”

Para-wise report of the above-said case obtained
from Estate Department/Works Department/Horticulture
Department, wherein, all the three Department made
aware that they have not made any allotment of Khokha

(Stall) at the site, in question.

Therefore, as mentioned supra, in the light of order
dated 29.04.2022 passed by the Hon’ble Tribunal, you are
hereby directed that having removed khokha/iron
structure raised at Green Belt in Sector 15 & 17
Vasundhra, please forward report to the understand sothat
counter affidavit/compliance report may be filed before the

Hon’ble Tribunal.

Sd/-

Mahender Singh Tanwar

(I.A.S)

Municipal Commissioner
Ghaziabad Municipal Corporation

V)
True trafslated copy
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UTTAR PRADESH SHASA!
NAGAR VIR AN ANUBHAG- ‘}
In pursuance of the provisions of clause (3) of Artele 348 of the Consiituiion, the
Governor s pleased 10 order the puhiéa dion of the following Faelish mansiarion of
notification no-111/9-9-2017-1 70522006 . Dated--—--Nay 2017
Motification
) Mo J1HY-9-2017-170§2/2006
Lucknow Dated [ May, 2017
In exercise of powers under section 36 of the Street Vendors (Protection of
Livelihood and Regulation of Street Vending) Act 2014 (Act no 7 of 2014) the
Governor is pleased to make the following rules with a view to protecting the
rights of urban street vendors and regulating street vending activities.
THE UTTAR PRADESH STREET VENDORS (PROTECTION OF
LIVELIHOOD AND REGULATION OF STREET VENDING) RULES, 2017
Short title, 1. (1) These rules may be called the Uttar Pradesh Street Vendors
extent and (Protection of Livelihood and Regulation of Street Vending) Rules. 2017 .
commencement (2) They shall be applicable to all Municipal Corporations, Municipal
Councils and Nagar Panchayats in the State of Uttar Pradesh.
(3) They shall come into force with effect from the date of their
publication in the Gazette.
Definitions 2. (1) In these rules unless there is anything repugnant in the subject or
context,:-
(@) “Act” means the Street Vendors (Protection of Livelinood and

Regulation of Street Vending) Act, 2014 (Act no 7 of 2014):

(b) “Certificate of Vending” means

the certificate issued by the

Town Vending Committee to authorize a vendor for the vending in
such area as may be specified in the certificate;

(c)
(d)

‘Form” means a form appended to these rules .
“Director” means an officer appointed as Director of Urban Local

Bodies by the State Government under the provisions of The
Uttar Pradesh Municipalities Act, 1916 and the Uttar Pradesh
Municipal Corporation Act, 1959.

(e)

“Maintenance fee”

means the amount determined by the

Municipality for the civic amenities and facilities provided to a
vendor in the vending zone;

(f) *Municipality” means the Municipal Corporation |,

the Municipal

Council or the Nagar Panchayat, as the case may be;
{g) “No Vending Zone” means any area, place, !oca’uon or a zone or
part of it which is declared for not carrying on vending activities:

HORY
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Prohibition

Constitution of
Town Vending
Committee

(h) “Plan” means a plan prepared under section 21 of the Act;

(i) “Restricted Vending Zone” means an area, place, jocation or a
zone or part thereof where vending activities are permitted during
certain period of time;

() “Restriction-free Vending Zone” means an area, place or
location or a zone or part thereof where a street vendor may be
allowed for street vending activities without any restriction;,

(k) “Scheme” means the scheme framed by the State Government

under section 38 of the Act;

() “Vending Charges” means the charges paid by a vendor from

time to time who has been issued certificat of vending.

(2) Words and expressions not defined but defined in the Act shall
have the meanings respectively assigned to them in the Act.

(1) No Person shall, without certificate of vending under these rules,

cover any place, display or install any thing in connection with sale or

provide services or goods by vending on any public place or open
space.

(2) No person shall sell his wares or provide his services by vending

or hawking in any areas or places other than mentioned in the

certificate of vending.

(3) No street vendor shall have the right to carry on the business of

street vending activities in any areas and places for which they do not

have certificate of vending given by the Town Vending Committee.

(1) There shall be constituted a Town Vending Commitee in each
municipality in accordance with the provisions of section 22 of
the Act. The term of the Committee, shall be for a period of five
years from the date of its first meeting:

Provided that the State Government may dissolve a Town
Vending Committee if it is of opinion that the Committee is not
functioning in accordance with the provissions of the Act, rules
and schemes made thereunder and shall constitute a fresh
Town Vending Committee within three month from the date of
dissolution of the set a new Committee,

(2) Each Town Vending Committee shall consist of;

(a) the Municipal Commissioner or the Executive Officer, as the
case may be, who shall be the Chairperson;
() Members, whose number shall be,
(i) not more than ten in case of Nagar Panchayat,
(i) not less than ten and not more than twenty in case of
Municipal Council, and,
(i) not less than twenty and not more than forty, in case of
Municipal Corporation,
(¢) the number of members nominated on the basis of merit in
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tranisparent manner by the Municipal Commissioner or
Executive Officer to represent the Non Government
Organizations and the Community Based Organizations

(d) the number of members representing the street vendors of
the municipal area shall not be less than forty percent
who shall be elected from amongst themselves in the
manner provided under rule-5;

Provided that one third of members representing the
street vendors shall be from amongst women vendors.
Provided further that due representation shall be given to
the Scheduled castes. the Scheduled Tribes, other
backward classes, minorities and persons with disablities
from amongst members representing street vendors.

(e) remaining members shall be nominated from amongst
the following categories -

(i) the members or corporators of the municipality whosé
number shall not more than two nominated by the
Chairperson, -

(i) Medical Officer of Health of the Municipality. (whereever
available) :

(i) one representative of the traffic police, nominated by
the Superintendent of Police (Traffic),

(iv) one z‘epreseniative of the local police, not below the rank
of Circle officer nominated by the Senior Superintendent
of Police,

(v) representatives of the City level registered market
associations and ‘traders’ associations nominated by the
Chairperson of a Municipality whose number shall not be
more than twb’;

(vi) not more than two members from Residents Welfare
Associations ‘nominated by the Municipal Commissioner
or Executive Officer;

(vit) one repres‘éimaﬂve of the district administration
nominated by the District Magistrate;

(viii) one representative of the lead bank, nominated by the
Chief Manager;

(ix) one representative of a Uttar Pradesh Housing and
Development Board, nominated by the Housing
Commissioner:
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(x) one representative of a Development Authority,
nominated by the Vice Chairman thereof,

(xi) one representative of the Town and Country Planning,
Uttar Pradesh nominated by the Chief Townand Country
Planner;

(xii) one representative of the Public Works Department of the
State nominated by the Chief Engineer,

(xiii) one representative of the Uttar Pradesh Power
Corporation, nominated by the Executive Engineer,

(xiv) One representative of the Fire Department, of the State
nominated by the Superintendent of Police (Fire),

(xv) An officer of the Municipality, nominated by the Municipal
Commissioner or Executive Officer as the case may be,
who shall act as Member-Secretary.

(3) If in the opinion of the State Government any member of Town
Vending Committee persistently defaulfs in the performance of his
duties imposed on him by/or under the Act or these rules or
abuses his powers, the State Government may, by order, remove
such member from the Town Vending Committee;

Provided that such member shall be given-an opportunity

of being heard before his’her removal

(1) A member from street vendors shall be elected in following
mannerf-

(a) the Municipality concerned shall publish a notsce calling for
application from registered associations of the street
vendors for membership of Town Vending Committee, in any
two prominent daily newspapers having circulation in such
municipality. A copy of the notice shall also be displayed in
any conspicuous place in the local markets under the
jurisdiction of the municipality.

(b) the aforesaid notice shall contain, amongst other things, the
date of publication of notice, form for the apphcahon the last
date and manner of submission of the application .

(c) the aforesaid notice shall be published thirty days prior to last

date Ter 1o submission of the appliaatiana tAr membarchin
of Town Vending Committee.

(d) any person , being a member of any association may apply
to his association for the membership of Town Vending
Committee along with the proof of his/her identity, address
and the character certificate.

(e) the association of street vendors may elect its members out
of the members applied therefor under clause (d) and
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recommend for membership of Town Vending Commiitee.

b (f) the municipality shall seek informations | with respect to .
particulars of the applicants recomonded under clause(e),
details of work experience , particularly in the area of street
vending within the jurisdiction of the municipality and such
other details as it may think fit.

(g) on submission of the recommendations referred to in
clause(e), the Municipal Commissioner or Executive officer
shall allot a wunique application number to each
recommended applicant and communicate to all applicants
as well as the vendor associations .

(h) if recommendations received are more than the required
numbers , the municipality shall select the required members
on the basis of lottery . Such lottery shall be held in the
presence of the interested parties.

(1) the muniecipality shall publish the aforesaid informations and
also the list of nominated members of Town Vending
Committee on its website .

(J) the formation of Town Vending Committee shall be published
on the website of the concerned municipality and be issue a
press note regarding it.

(2) The Municipal Commissioner or Executive Officer may appoint
a Committee consisting of three officers of the municipality
for the purpose under sub rule (1)

Functions of 6. The functions of Town Vending Committee shall be:-
Town Vending (@) to conduct a survey of all existing street vendors within the
Committee area under its jurisdiction and to ensure their accommodation

in the vending zones subject to the norms and holding
capacity of the vending zone;

(b) to issue certificate of vending subject to such terms and
conditions and within such period as specified in the scheme
including the restrictions specified in the plan for street
vendor;

(c) to cancel or suspend the certificate of vending where street
vendor commits breach of any terms or conditions specified
for reguiating street vending after giving him an opportunity
of being heard,

(d) to ensure that the identity card should be issued to every street
vendor who has been provided certificate of vending;

(e) to monitor the civic facilities to be provided {o the street
vendors by the municipality;

(f) to recommend to the municipality for demarcating areas for
vending with no restriction, areas, with restriction with regard
to the dates, days and time and, areas which would be
earmarked as no vending zones;

(g) to recommend to the municipality for preparing a plan to

LO-V y \‘i . 7,
% 1




Meeting of 7
Town Vending
Committee

UH-W

promote the vocation of street vendors covering the matters
contained in the First Schedule of the Act.

(h) to recommend to the municipality for determining natural
markets ;

(i) 1o set the terms and conditions for vending;

(J) to collect fees or other charges;

(k) to decide the standards regarding an area or a place or a
location to be made available to the vendors;

() to ensure continuation and up-gradation of weekly markets;

(m) to monitor the implementation and execution of vending
scheme framed under section 38 of the Act;

(n) to fix vending fee from time to time;

(0) to furnish return or annual report from time to time to the
municipality and the State Government;

(p) to maintain and update records of the street vendors in detail,

(q) to publish street vendors’ charter ;

(r) to carry out social audit of its activities;

(s) to send recommendations to the State Government to
undertake promotional measures of making available credit,
insurance and other welfare schemes of social security to the
street vendors;

(1) to assess and determine maximum holding capacity of each
vending zone;

(u) to undertake periodic survey/census to assess the increase or
decrease in the number of vendors in the municipality;

(v) to ensure that the quality of products and services provided to
the public is as per standards of public health, hygiene and
safety laid down by the municipality and other authorities;

(w) to encourage and facilitate the organizations of weekly
markets, festival Bazars, night markets to celebrate important
occasions, holidays including city/town\market formation day
etc: ,

(x) to ensure that those mobile vendors who have been allotted
stalls /vending spots/ vending areas are actually using them
and take necessary action to ensure that these are not rented
out or sold to others; and

(y) any other functions as may be assigned from time to time by
the State Government or the municipality concerned.

(1) The Town Vending Committee shall meet at least quarterly in
every year for the transaction of business at such place and such time
as may be decided by its Chairperson within the jurisdiction of the
Municipality. :
(2) A list of business to be transacted at every meeting except an
adjourned meeting shall be sent to each member of the Town
Vending Committee at least forty eight hours before the time fixed for
each meeting:
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Provided that if the list of business is sent by post it shall be so sent
that it may be served to the members within stipulated time.
(3) The Chairperson of the Town Vending Committee may, whenever
he thinks fit, and shall, upon the requisition made in writing by not less
than one-third of the total number of members of the Committee, call
a meeting of the Committee.
(4) The Town Vending Committee may associate any person or
persons having special knowledge or experience in respect of matters
within the ambit of the Town Vending Committee and may pay
h#n/her or them such allowance as may be determined by the
Committee.
(5) The Town Vending Committee may pay such allowances to the
street vendors elected as members of Town Vending Committee and
the members nominated under the provisions of clause (b) and (¢) of
sub-rule (2) of rule 4, except the officials, as may be determined by it.
No business shall be transacted at any meeting of the Committee
unless at least one third of total number of members thereof, is
present throughout the meeting.

(1) All matters required to be considered and decided by the
Committee, shall be determined by a majorily of members present
and voting.

(2) Keeping in view the exigencies of matter, the Commitiee may take
decisions by circulation of the agenda.

(3) The proceeding of the last meeting shall be confirmed in the next
meeting of the Committee.

(4) In order to implement the decisions of the fown vending
committee, the Municipal Commissioner or the Executive Officer as
the case may be, shall designate an officer who shall be responsible
for implementing its decisions.

The municipality shall provide the Town Vending Committee proper
office space with adequate furniture, sufficient number of employees
and an officer to act as secretary of the Committee.

(1) The Town Vending Committee may constitute one or more sub-
commiftees to discharge any of its functions.

(2) A sub-committee constituted under sub-rule (1) shall have stch
powers and perform such functions as the Town Vending Committee
may from time to time delegate or confer.

(1) The Town Vending Committee shall conduct a survey of ail
existing street vendors within the area under its jurisdiction in the
municipality in accordance with the provisions of section 3 of the Act.
(2) The survey shall be conducted zone, ward or market wise as the
case may be in Form-1 and all the data shall be stored digitally .
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(1) All street vendors in each municipality, identified under the survey
carried out under rule 11 shall be registered on the basis of reliable
means of identification at a nominal fee fixed by the Town Vending
Commiittee.
(2) Those who wishes to take up street vending for the first time shall
have to apply for registration as vendor provided they give a
statement on oath that they do not have any other means of livelihood
and shall be personally operating from the vending spot, with the help
of his family members. Certificate of vending to him may be issued
subject to availability of space in the vending zone.
(3) The power to register the vendors in Form-2 would be vested
with the Town Vending Committee or any officer authorized by it in
this behalf.
(4) Registration may be renewed after every five years.
(5) The street vendors, identified under the survey who have not
completed the age of fourteen years on the date of application, shall
not be registered.

(1) Every street vendor identified under survey carried out under rule -
11 and registered under rule-12, shall be issued a certificate of
vending in Form-3 by the Town Vending Committee or any officer of
the municipality authorized by it in this behalf.
(2) Every street vendor shall follow the conditions mentioned under
section 5 of the Act.
(3) The certificate of vending shall be issued under any one of the
following categories, namely,-
(a) a stationary vendor, or
(b):a mobile vendor, or
(c).vendors in weekly markets |, or
(d). any other category as may be specified in the scheme or as
‘may be determined by the Town Vending Committee.
(4) The terms and conditions on which the certificate of vending shall
:be issued after giving an undertaking in Form-2 are:-
(i) there shall be restrictions to build permanent structure for
. stationary vending;
(n) street vendor shall pay the fees as determined by the Town
Vending Committee regularly and timely,
,-~.(m) waste produced during street vending shall not be thrown
on road, footpath, or in drains or sewer line. The waste shall
be collected in a dustbin and be handed over to the agency
authorized by the municipality for door to door collection. For
: this service, they have to pay monthly user charges;
(iv) every street vendor shall maintain cleanliness at the place
‘ of vending and the adjoining areas. Food street vendors
selling eatables shall maintain public health and personal
hygiene;
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(v) vending shall be carried-only on the allotted place and time
mentioned in the vending certificate. Any contravention shall
be treated as violation of the Act and the scheme and the
vendor shall be liable to such penalty as may be determined
under the provisions of the Act which includes the
cancellation of the vending certificate;

(vi) street vendor shall ensure maintenance of civic amenities
and safety of public property in Vending zone and the

adjoining areas;

(vii) street vendor shall ensure that smooth flow of
traffic/vehicles and public convenience are not hindered due
to vending acftivities;

(viil) the streets vendors shall not sell prohibited goods. They
shall not do any such activity/ work/ business/service which
pollutes the environment or causes public hindrance
/nuisance;

(ix) if necessary, street vendor may be relocated under the
provisions ‘of section 18 of the Act to the adjoining vending
zone on the availability of space;

(x)  there shall be no vending activities on foot over bridges and
flyovers; ~

(xi) outside places of worship, vendors can be permitted to
carry on vending activities and to sell items required by the
devotees for offering -to the deity or for like flowers,
sandalwood, candles, - agarbatties, coconut, chadars,
sweets etc. Town Vending Committee may take decision in
this matter in accordance with the local circumstances and
street vendors shall have to abide by these restrictions and
instructions :

(5) The preference shall be given to the vendors belonging to the
Scheduled Castes, the Scheduled Tribes, other Backward
Classes, women, persons with disabilities and minorities for
issuing the certificate of vending.

() The certificate of vending shall be issued for five years. If all the
terms and conditions were followed sincerely and no violation of
rules and Act was committed, the certificate of vending shall be
renewed further for the period of five years.

(7) Every street vendor who has been issued certificate of vending
shall pay to the municipality such vending fee as may be fixed by
the Town Vending Committee keeping In view the local
conditions and categories of street vendors.

(8) Every street vendor shall pay to the municipality such periodic
maintenance charges for the civic amenities and facilities
provided in the vending zones as may be determined by the
Municipality.

UO-V POVAR )



Demarcation of 15

Vending Zones

Provision for 16.

creating new
vending
markefs

Cancellationor 17.

suspension of
certificate of
vending

[ICRY

(8) Where the number of street vendors in a vending zone is found
more than the holding capacity of that zone, the Town Vending
Committee shall carryout a draw of lottery for issuing the
certificate of vending for that vending zone. Remaining street
vendors shall be accommodated in any adjoining vending zone
where the proper place for street vending is available.

(1) In every municipality certain areas, places, wards or zones or part
thereof may be declared as restriction free vending zone,
restricted vending zone and no vending zone by the municipality
on the recommendation of the Town Vending Committee.

(2) Vending places and vendor markets shall be determined by the
municipality concemned for the stationary vendors who carry out
vending activities on regular basis at a specific location.

(3) There shall be vending zones in every municipality consisting of
one or more wards for mobile vendors, who ,may carry out
vending activities in designated areas by moving from one place
to another for vending their goods and services.

(4) Certain places, areas, wards or zones may be designated as
restricted vending zone where vendors may not carry out any
kind of vending activities with regard to time and day etc.

(5) Certain places, areas, wards or zones may be designated as no
vending zone where vending activities shall be completely
prohibited.

(6) The municipality may make byelaws for the purposes of
demarcation of vending zones keeping in view the local
circumstances, needs, practicability and rationale.

In City/Town Master Plan, specific provisions for creating new
vending markets at the time of finalization/revision of Master
Plan, Zonal Plans and Local Area Plans shall be made. The
space reserved in such plans should be commensurate with the
current number of vendors and their rate of growth on
perspective basis be based on the rate of growth over precedmg
five years.

(1) Cancellation or suspension of the certificate of vending shan be
done by the Town Vending Committee or any officer authonzed
by it in this behalf.

(2) If the prescribed conditions are violated at any time by a street
vendor or obstruction in traffic movement or nuisance from his
vending activity is verified, the certificate of vending may be
cancelled and necessary actions may be taken.

(3) Where the holder of the certificate of vending commits breach of
any of the terms and conditions specified under the Act or these
rules or scheme made thereunder or has secured the certificate
of vending through misrepresentation or fraud or forgery, or any
article whatsoever hawked or exposed for sale in public place or
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in any public street in contravention of provisions of Uttar
Pradesh Municipal Corporation Act, 1959 or the Uttar Pradesh
Municipalities Act, 1916, as the case may be, the Town Vending
Committee or any officer authorized by it in this behalf, may
suspend the cerfificate of vending during the enquiry and
investigation for such period as it or he/she thinks fit or after
issuing him a show cause notice in Form-4 and may cancel the
certificate of vending after giving an opportunity of being heard.
Responsibility 18 (1) Every street vendor shall have the right to carry on the business of
of a street street vending activities in accordance with the terms and
vendor conditions mentioned in the certificate of vending;

(2) Every street vendor, who possesses a certificate of vending, shall
in case of his relocation, be entitled for new site or area, as the
case may be, for carrying out his vending activities as may be
determined by the municipality, in consultation with the Town
Vending Committee.

(3) Where a street vendor occupies space on a time-sharing basis, he
shall remove his goods and wares every day at the end of the
time-sharing period allowed to him.

(4) Every street vendor shall maintain civic amenities and public
property in the vending zone in good condition and not damage or
destroy or cause any damage or destruction thereof.

(6) Every stationary street vendor may be provided an area of not
exceeding 2 metres x 2metes wherever available suitably in
vending zone in the manner that the vehicular and pedestrian
traffic shall not be obstructed and access to shops and residences
shall not be blocked.

(6) There shall be no vending activities on foot over, over bridges, and
flyovers.

(7) Every street vendor shall not create any noise by shouting or
playing any instrument or music for atiracting the public or
customers.

(8) Every street vendor shall extend full cooperation to the municipal
conservancy staff for cleaning the places, of his/her vending and
also to the other municipal staff for carrying on any municipal
work.

(9) Every street vendor shall keep his surroundings neat and clean,

(10) No structure of any type shall be made at the vending area or
place. ’

(11) A sireet vendor shall not Saie prohibited goods.

Relocation of 19 (1) Street vendor who possesses a certificate of vending may be

street vendor relocated by the municipality if:-

(a) ward or part thereof or the place is declared to be a no vending
zone for any public purpose;

(b) construction and development for maintenance of civic amenities
or other infrastructure is undertaken;
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@ (c) there is hindrance, obstruction or disturbance in traffic and

/ transportation;

(d) maintenance of law and order situation arises.

(e) the number of street vendors are more than holding capacity in

the vending zone;

(f) there is pressure of traffic and transportation and congestion

over if;

(g) there is any other reason which is proper in view of the Town

Vending Committee.

- (2) The relocation should be made keeping in view the availability of
space, transportation, movement of traffic and density of
population. The Municipality on the recommendation of the Town
Vending Committee shall determine the holding capacity of the
area in light of the said criteria and local needs.

(3) The proceeding of relocation of street vendors shall be done in

view of the following conditions~ ;

(@) The place for which the certificate of vendmg has beeﬂ issued,
urgently required for most essential public purposes;

(b) relocation of street vendor shall be done in such a way that he/she
may at least, maintain his/her livelihood .

(c) as far as possible, assets of street vendor shall not be destroyed:;

(d) the street vendor shall not be relocated otherwise than due
process of law;

(e) the natural markets where vending activities are carried out for
more than fifty years, may be declared as heritage markets and
street vendors carrying vending activities therein may not be
relocated,

(f) notice of thirty- days for the relocation of a street vendor shall be
given in Form-5.

(g) A street vendor who fails to vacate the place within the time
mentioned in the notice shall be relocated from the place by force
as may be dentermined by the Municipal Commissioner or
theExecutive Officer or any officer authorized in this behalf.

Eviction of 20. (1) A street vendor may be evicted by the municipality if-
street vendors (a) his/her certificate of vending has been cancelled under section
10 of the Act;
(b) he/she does not have a valid certificate of vending ;
(c) helshe is found carrying on street vending activities without
certificate of vending;
(d) he/she has violated the provisions of the Act and the rules
made thereunder;
(e) the municipality or any officer authorized by it in this behalf
thinks proper and justified.
(2) A street vendor shall only be evicted after giving one month
notice in Form-6.
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(3) If a street vendor fails to comply with the notice under sub- rule
(2) and does not vacate the place, the municipality or any
officer authorized by it shall evict him physically by such force
as may be deemed fit.

(1) If a street vendor does not comply with the notice issued to
vacate place, after expiry of one month, the municipality may also
seize the goods of such street vendor.

(2) Seizure and reclaiming of goods shall be done under the
provisions of section 19 of the Act.

(3) A street vendor may submit an application to reclaim his goods to
the Municipal Commissioner or the Executive Officer or the officer
authorized in this behalf, as the case may be.

{4) The fee for reclaiming the seized goods shall be determined by
the Town Vending Committee or any officer of municipality
authorized by it in this behalf .

(5) The Municipal Commissioner or the Executive Officer or.any
officer authorized in this behalf, as the case may be, may release
the goods after payment of the fee fixed under sub-rule (4) and
taking an undertaking from the street vendor whose goods have
been seized that he/she shall not carry on street vending
activities on evicted place or at any other place in the zone.

{1) Every street vendor who has been issued certificate of vending
shall be issued identity card in Form-7 duly signed by an officer of
the Municipality authorized by the Town Vending Committee.

(2) Identity card shall be kept in the pocket of street vendor and shall
be shown on demand of any officer authorized by the Town
Vending Committee or the Municipality.

(1) Subject to the availability , following facilities may be provided to
the street vendors in the vending zone by the Municipality -

(a) facility of solid wastes disposal,

(b) facility of public toilets,

(c) facility of drinking water,

{d) facility of light,

(e) any other facility which is considered to be necessary by the

municipality concerned.

(2)(a) financial assistance to a street vendor may be provided so as to
make him/her capable of conducting the business, Self-Help
Groups may be constituted. by the groups thereof By own
contributions, loans from financial institutions and grants from
various schemes etcmay be provided. A fund may be
established and financial assistance may be provided to the
members of Self Help Groups;

(b) group insurance scheme may be introduced for street vendors
who have been issued certificate of vending;
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- (c) for the promotion of social status and for the welfare schemes of
social security of the street vendors, help of non-government
organizations, street vendors associations and unions and other
welfare_organizations may be taken.

24. (1) Any person who is aggrieved by any decision of the Town
Vending Committee may prefer an appeal to the Mayor or the
Chairperson as the case may be, within thirty days of receipt of
the order.

(2) A copy of the order of Town Vending Committee and other
relevant records and document shall be attached while filing the
appeal. B

(3) The appellant shall submit his papers in the office of the Mayor
or the Chairperson, as the case may be, and shall get its
acknowledgment.

(4) Date of hearing shall be fixed and summons shall be sent to give
an opportunity of hearing to the appellant as well as the Town
Vending Committee.

25. (1) For the purpose of considering the applications made in writing by
the street vendors for redressal of grievances or resolving of
disputes, an application shall be given to the Executive
Committee or to a Committee constituted by the municipality
consisting of the Mayor or the Chairperson as the case may be of
the municipality as Chairperson and two other members of the
municipality.

(2) On receipt of the application regarding the grievance or the
dispute the committee shall collect reports and comments of the
Municipal Commissioner or the Executive Officer, as the case
may be, on the matter and, shall take steps for redressal of such
disputes ‘within one month from the receipt of the application.
Steps taken in this regard shall be communicated to the applicant
in writing within forty five days from the receipt of the application.

(3) Any person who is aggrieved by the decision of the committee
constituted under sub-rule (1) may prefer an appeal to the
municipality within thirty days from the communication of details
under sub-rule (2).

(4) The municipality shall issue summon to the appellant and after
giving him an opportunity of being heard within one month may
dispose ot the appeal within one month next following.

26. Monitoring of the provisions prescribed in these rules and the Act
shall be carried on at the following levels:-

(a) Town Vending Committee shall be responsible to monitor the
implementation of policies and provisions mentioned in these
rules; ,

(b) Town Vending Committee or any officer authorized by it in this
behalf shall maintain a register of uptodate information
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regarding each street vendor, stationary or mobile, or of
weekly market containing name of such street vendor, space
allotted to him, nature of business or vending carried out by
him, category of street vending, details of appeals, redressal of
grievances, resolving of the disputes, vending fee, registration
fee, penalty, maintenance charges, user charges, cash book
and such other particulars as may be relevant to the street
vendors;

{c) The municipality shall, continuously monitor the functioning

and activities of the Town Vending Committee;

(d) An annual report of the Town Vending Committee, containing

the following details, shall, as soon as possible, be laid before
the municipality which may thereupon take such actions as it
thinks fit-

(i) Number of street vendors (stationary ,mobile and of
weekly markets) who have been issued certificate of
vending, '

(i) Revenue collected (head wise),

(i) Promotional and other measures undertaken,

(iv) Number of appeals received and disposed,

(v) Number of grievances redressed and disputes resolved,

(vi) Expenditure incurred,

(vil) Steps taken for the welfare and betterment of street
vendors, :

(viii) Best practices (if any),

(ix) Any other achievement on the subject,

(e) The Town Vending Committee shall furnish the annual report

to the Director of Urban Local Bodies after the approval of the
municipality.

The Director of Urban Local Bodies shal( -

()

(2)

(3)
(4)

(5)

(6)

(7)

control, supervise, exercise ‘general superintendence,
monitor the  implementation "of the scheme by the
municipalities,

make periodical inspection of mp!ementatton of the scheme

at the field fevel,
review the performance of 1mplementatron of the scheme,

issue necessary directives/guidelines to the municipality for

effective implementation of the scheme,

conduct scrutiny of annual report submitted by the
municipality and  issue  directives  for  successful
implementation of the scheme,

cause to be made concurrent evaluation of implementation of
the scheme,

lease with the State and Central Governments for
accomplishing the objectives of the scheme,
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(8) act as final authority in the matters referred to by the

municipality in connection with the disputes arisen during
implementation of the scheme,

(9) discharge any other function entrusted or de!egated by the

State Government.
The Director of Urban Local Bodies or any officers authorized by him
in this behalf shall be the State Nodal Officer for coordination of all
matters relating to street vending at the State level.

In the event of any dispute or question arising in the exercising of
powers under jurisdiction of the Town Vending Committee or relating
to other matters, the dispute or question shall be referred to the -
Director of Urban Local Bodies whose decision shall be final.

' 1)‘ The street vendor who contravenes or abets the contravention of

the provisions of these rules or scheme made thereunder may be
punished with fine wich shall not be less than one thousand and five
hundred rupees and not more than two thousand rupees for every -
offence as may be determined by the Municipalty.

(2) Notwithstanding anything contained in sub rule(1), any offence
punishable under these rules may be compounded by the Municipal
Commissioner or the Executive Officer or any officer authorized in this -
behalf, on realization of the amount of the thousand rupees as -

compounding fee.

(kumar kamlesh)
principal Secretary




Form-1
Name of the:Municipality. ... ... -
[ atest
: colowed
Serial Number. . ... photo of
. Street
Survey Form for Street Vendor Vendor

(see rule-12)

N
Q)
ol
5
D_;
®

3. Name of Father/

other/Spouse............... R U
4. Address (1 Local
i Permanent oo
5 Age............... e e L e e e s e e
6. Identity Card (If available): i. Identity card number... ... . ..
il. Designation of Issuing Authority ... .
7 REIGION . e SN
8. Mobile Number (If avai!a‘b’}e) /Telephone No ...
9. Qualifications...... ... ... e R
10. Bank Accounts Number( ifany ) ... . ... Name and Branch of the
BanK .
1. Details of the family:
SI. No.  Name Age Relationship with street vendor

12 Details of the streel vencﬁ?)g

Sy

Si. Name of | Piace of | Experience | Date of | Money | Monthly | Duration | Others
No. Business | Business |in | entering | invested | lncome  of the
Business | in in Business
— ' Business | Business .
§
: ]
o i e e 3 Ao EIRE: WY ——
{;1()“‘\;




13.Category of Streét Ven (Stationary/Mobile):

a. Stationary Street Vendmg
. If stationary, fgme of nplace, locality and ward of vending

ACHVITY. .

ii.  Area of = land for street vending
activity.. .
iv.  Name of the products/services for vending..................

b. Mobile Street Vending -
i.  lf mobile, starting. place and ending place of street vending (From---—-

................................. to ‘W..-,--.n-M__,M-_WW__..WN-M--m_,-_.._-c-ﬂ_w-_-M)

ii. Mode of Mobile Streot Vending (on Thella, on Bicycle, on Head,
Others)...

it.  Name of the products/services for street
vending. ..

c. Vendor of weekly markets
i.  Details of day wise weekly markets .

i.  Name of the place | locality and ward of each weekly market.
ii.  Bounder of each weekly vending market .
iv.  Name of the products /services of vending.

1. i Is ration card available ? Yes... . oNoo
hi. If yes, is it Above Poverty Line or Be(ow Poverty Line or Antyodaya
ii. Ration card number and name of Issuing
Office...... TV

12. Category: Scheduled CasteQ/Schchied Tribes/Other Backward Classes/
Minorities/Women/Physically Disabled . ...

13.  Other
details................ OO
Signature of surveyor Da’{g—; 8f survey Signature of the street vendor
% C ‘
OV »{@30%' g\\




f{}/ Form-2

Name of the BMunicipality.. . ... . ..

{ atest
coloured
photo of
Styeet

Serial Number )
Vendor

Application Form/Undertaking for Registration of Street Vendors —————
(see rule-12)

Name of Father /
Mother/Spouse. ... ..
4. Address i Local

(&8

ii. Permanent Address.. ...
G A
6. Identity Card (If avaiiabie)‘: i ldentity card number............
0. fype of ldentity card........... ...
7. Mobile Number (If available)/Telephoneno ... ...

8. Qualificalions. ... .
8. Details of the family:

['SI. No. [Name B | Age [ Relationship with street vendor
B
|z e
10 Details of the street vending
-5l Nameof | Place of | Experience | Date of | Money Mionthly | Duration | Others
‘No. Business | Business {in entering | invested | Income  ofthe
' Business n in Business

| Business | Business -

f{

,

¢

11. Category of street vending (Stationary/Mobile/ vendor of weekly market):
i. If stationary, name of place. iocality, ward, area of land and goods

e VAN
. A( v &V{Y ,,,,,,




i, If mobile, name :of localty. ward. name of goods and mode

12. Buratio
vendmg ....................... USRI
13. Ration card number and nama of Issuing Office..
14.0f belonged to Scheduled Vasicslgchedu!ed TI bea/O‘(hu Rackward

Classes/ Minorities/Women/Physically Disabled.................... (Attach
Attested copy of Certcﬁcate)
15.Registration fees.... ... SOOI U
Undertaking
N U P P IUUPRURP son/daughter/wife of Mr..................... declare

L | shall carry out the business of street vending myself or through any of my
family. member,; :
1 I don’t have any other means of livelihood;
. 1 shallinot transfer in any ‘manner whatsoever, including rent, the certificate
of vending or the place specified thersin ta any other person.

Date-

Signature of Street Vendor

N “\A o
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Z@v Form-3

Name of the f\/‘u HCIP a? Y i AU
Latest
—— coloured

photo of

Serial Number Siree
Vendor

Certificate of Vending L .
(see rule-14)

Name of street vendor Mr./Mrs. ... ... Vendor Code... ............

.............. Father/Spouse Name. ... . ....... Present place of

Residence ..........

As per decision of the meeting of Tewn Vending Committee dated.............. you

are granted stationary/mobile/ weekly market street vending certificate for zone

......... market/locality ......road.. Award )

(o sq. meter area) vtemporamy from morning............ AM ..o to

evening............... PM......valid il 31° March ........... of which the demarcation

and restriction for the vending activity are as follows:-

Demarcation for Stationary Vending: Movement area for Mobile Vending

East.................. PR

Wesl.. ...

NOMN. e e

South..... ... ... e e e e e S e e s e

Terms & Conditions
L. There shall be restrictions o build permanentstrichare for %iationar\' vending:

2. Street vendor shall pay the fees as dghmwmd by the Town \hndmu Commitiec

regularly and timety:

Los

Waste produced during street vending shall not be thrown on’ road. footpath, or in
drains or sewer line. The waste shall be collected in a dustbiniand be handed over to
the agency: authorized by the munisipality for door 1o door collection. For this
service, they have to pay monthly user charges; '

4. “Bvery street vendor shall maintain cleanliness in the Naw of vending and the
adjoining arcas. F'ood streetvendors selling catables shall maiptain public health and
personal bygiene o

5. Vending shall be cardied on only in the allotted place and time mentioned in the

vending certificate. The contravention shall be treated as vidlation of the Act and
this scheme and the veandor shall be liable 1o a penaity as determined under the
provisions of the Act which includes the cancellation of the vending certificate;

6. Street vendor shall ensure maintenance of civic amenities and safety of public

property in the vending place and adjoming areas;

7. Street vendor shall ensure that smooth flow of traffic/vehicles and public

convenience are not hindered dug (o vending aclivities;

OV
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8.

O

The streans vendoss shal

aetivity/ work/ business/:

hindrance;
H necessary. street vendot
the Act to the adjoining veading zone on the availability of space.
Suweet vendor shall have to follow the directives issued by the Town
Commitice Vending, the municipality and the State Government;
On violation of any of the conditions mentioned above by the street vendor, a

penalty in accordance with the provisions of the Act which also mcludes

1
capcellation of certificate - of vending shall be imposed on vendor,

Date-

Authorized Officer
Town Vending Committee

nay be relocated under the provisions of section 18 of

-
;
i
%




Form-4

Name of the Municipality. . ....................
Notice for canceilahonlsuspensuon of Street Vending Certificate
 (see rule-17)
Seral Number ~

To

MEIMS. f'\:iendor Code..oooooo Father/
Hushand's Name ... Address of Present Residence/Communication
Address of Street Vendor

In reference to your application to the Town \/ending Committee and its approval

dated................. vide letter no........ ... .. dated.. -+you have been given
certificate of vending with certam terms and condi t:@ns for stationary/mobile street
vending at zone...... .- e market/locality... ... ... .. .road... . .
............... (ward.w,.A...‘..,..,...,,;.).U.‘.HmeiersX oo ometers( .89, meter
area)

Now, this is to inform you that:
1. You have committed breach of following terms and conditions specified for

the purpose of regulating street vending under the Act or rules or schemes
made there under .-

2. Yeu have secured the certificate of vending through misrepresentation or
fraud or false information which is /are as follows-

In the light of the above , you are required {0 present in person and submit
your opinion supported by necessary documents on dated-—-- _in case you fail to
give satisfactory explanation within the specified time as mentioned above, it shall
be deemed that you have nothing to say in the matter. As a result, the vending
certificate issued in favour of you shall be cancelled. During the investigation, your
vending certified shall remain suspended.

Date-
Signature of Authorized Officer

Town Vending Committee

L=V




Form-5

Notice for Relocation of Street Vendors
- (see rule-19)

Serial Number

To.

Mr/ME. Vendor Code. oo Father
/Husband's Name.............. Address of Present Residence/Communication
Address. ' of Street Vendor

in reference to your application to the Town Vending Committee and its approval

dated............ vide letter no............... dated............ you have been issued a .

certificate of vending with certain terms and conditions for stationary/mobile street

vending al zone.......................... market/locality. .. ............ road... ..o
Award. o Yoo e meters

X meters{........... ... . sq. meter area)

Now, this is to inform you that-due to-
1.  pressure of transportation and overcrowding widening and other
development works on the road,
construction of metro/flyover onthe road ................... is proposed,
zone or part of it , have been declared a no vending zone ,
hindrance in smooth flow of traffic ane transport,
law and order problem |
emergent situation,
(vil) number of vendors being excess the absorption capacity of the Vending
Zene,
(viii) any other (specify)

it is not permissible to continue vending activities at the place or area

mentioned in the certificate of vending issued to you.

You are therefore, directed to vacate the place specified in the certificate of
vending within thirty days from the date of issue of this notice. In case you fail to
vacate the place , after the expiry of the period specified in the notice , you shall be
liable to pay for every day of such default , a penalty which may extend up to two
hundred and fifty rupees under section 18(8) of the Act.

Further, you may be relocated to following place or area or from the present

place of vending-
(1}
(2)
(3)

SRS RN

Date-
Signature of Authorized Officer
Municipality

oV o
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[»7 Forms

v (see rule-20)

Mri/Ms. oo Vendor Code.............. Father/Husband’'s Name.. . ...
Address of Present Residence/Gommunication Address of Street Vendor

In reference to your app!icationii’é the Town Vending Committee and its approval

dated................ vide letter no. ;.. .......... dated............ you have been granted
certificate of vending with certain terms and conditions for stationary/mobile street
vending at ZONE.. oot market/locality... ... road......
RO (ward..... . . e Y meters  X.......... meters
(. ..............sq meter area)

Now, this is to inform you that:
1. The vending certificate issued to you has been cancelled vide order no--------

M B E e under section 10 of the Act.

2. You are indulged in vending activities without a certificate of vending .

3. Any: other
TEASON . ot i e e i e e
Therefore, this is to inform you through this notice that you have to remove

your vending activity from the arca/market/street................... in the light of above
mentionad fact at the serial number ... within thirty days. [f you will not

vacate the place within specified time you shall be evicted physically in accordance
with the provisions of section 18(4) of the Act.

This isalso to inform you that if you fail to vacate the land within specified time
which is mentioned in the notice, you shall be liable to pay for every day of such
default, a penalty which may extend up to two hundred and fifty rupees per day.
Date- ' :

Signature of Authorized Officer

Municipality
U0V 5* T ? %{ d\/\
cO




Form-7
Name of theM nicipality. ...
identityé‘fCard of Street Vendor
" (see rule-22)
Serial Number
1. Code Number of street vender.......................... [atest
2. Name of o - coloured
VENAOT. photo of
3. Father/Spouse Strect
MAME. ..o o Vendor
4. Address , —

B L T I T O e T T L I T T S S T R NI NP IE

MoObIle NUMDET

5.
6. Nature of
Business............ e eanian i e s
7. Category(Stationary/Mobile/vendo of street market)

8. Place of Street Vending/Vending

ZOME. .o e
9. Duration of Street Vending: From _.............. To . o
10. Name of nominee.................... ST
11 Validity.. o IR
Dute- ’
Signature of Authorized Officer
Town Vending Committee
GOV TN N 2‘};?%{
TRUE €9
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Write a description for your map.
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GM&H Vwamsh Raghav <raghavlawe/fil(a@lZmaiLcom>

" REPLY IN OA NO.287 OF 2022 - AMIT KISHORE & ORS Versus
UTTAR PRADESH POLLUTION CONTROL BOARD & OTHERS
BEFORE NGT, NEW DELHI

1 message

manish Raghav <raghavlawefile@gmail.com> 21 November 2022 at 16:27
To: "amitkishore 16@gmail.com" <amitkishore16@gmail.com>, "Gireesh.Sharma@gmail.com”
<Gireesh.Sharma@gmail.com>, "aadeshtyagi8@gmail.com" <aadeshtyagi8@gmail.com>,
"sunleadingadvt@gmail.com" <sunleadingadvt@gmail.com>, "avasthi64@gmail.com"
<avasthi64@gmail.com>, "pkarorsbi@gmail.com” <pkarorsbi@gmail.com>, grievance@uppcb.com,
"gzb.nagar.nigam@gmail.com” <gzb.nagar.nigam@gmail.com>, commissioner@upavp.com,
DMGHA@nic.in, "engineerinchiefidup@gmail.com” <engineerinchiefidup@gmail.com>,
"helplinegda@gmail.com" <helplinegda@gmail.com>, vibhavmishraoffice@gmail.com,
daleepdhyani@yahoo.co.in, "pankajbisht8@gmail.com" <pankajbisht8@gmail.com>,
"bhanwar09jadon@gmail.com" <bhanwar09jadon@gmail.com>, premprakash_law@yahoo.co.in

Dear All

Please find attached a copy of reply to OA on behalf of Respondent No.7 to 16 in the above
mentioned matter. kidly treat this email as advance service in the above mentioned matter and
acknowledge the receipt of the same.

With Regards

Manish Raghav,
Advocate on Record
Supreme Court of India
434, Ground Floor
Jangpura, Mathura Road
New Delhi-110014
Chamber:

402, New Lawyers Chamber'
Supreme Court of India
New Delhi -110001

Ph: +91-9873645048,

This email and any attachments are confidential and may also be privileged. If you are not the
addressee, do not disclose, copy, circulate or in any other way use or rely on the information
contained in this email or any attachments. If received in error, notify the sender immediately
and delete this email and any attachments from your system. Emails cannot be guaranteed to
be secure or error free as the message and any attachments could be intercepted, corrupted,
lost, delayed, incomplete or amended. | do not accept liability for damage caused by this email
or any attachments.
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